Hon'bie Wi D.Sankaran Kully, Jodicls
Hon'ble Mr. Tarsem Lal, Administrative Member,

Gﬂgaﬁ"'iid Fa*h Sg’g Shri
aged about 54 , P anes, ink,
Ares, ‘Jﬂaapur? prés ently working as |JE(E/M) in the Military
Engmgﬂr ng Services inder the AGE -1 Garrison Enginser,
Garh Cant Area, Udaipur. -
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Rep. By Mr.Manoj Bhandari : counsel for the applicant,

versus

1. The Union of India through the Secratary, Ministry of Defencs,
Raksha Bhawan, Gavarnmant of India, New Delhi,

2. The Er:gmeermg ~in-chief, Mihi‘:ar? Eﬁgimerhﬁ Services,
Integrated Headguarter of MOD{army)DHG, PO, New Deihi 11

3. The Chief Engineer, Southern Command, Pune-111 001.

4. The AGE-I ( Garrison Engineer) MES Ekling Garh Cant. Ares,

Udaipur. |
5. The Director General (Pprsonne!) Military Engineering Services,
Enginssring-in-Chief's Branch, Army Hgs, Keshmir Housg,
Rajaji Marg, New De i 110 011. ‘ '
&. Shii Meoruddin Ahmed Qazi, Junior Enginser (E/M), Military
Eﬁgmzes‘"zm’g Sarvices, Prasently posted at AGE I (Garrison
Enginesr) Banar, lodhpur, |

. |Respondents.

Rep. By Mr. Kuldeep Mathur : Counsel for respondents 1 to 5
None present for R.6. :

DRDER,

Per Mr. Tarsem Lal, Administrative Member,

following reliefs; @

Gajanand Rathore, has filed this O.A No. 30372007, under Sec.

19 of the Administrative Tribunals Act, 1985, and prayed for the
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~the post.  After some time, he made |

Pl

D
g {I} by an appropriate order or directlon, the
madify tha sanloriey list and correct ths aanlann
assigned the sanigrﬁ;g to the applicant w.ed. Hﬁ iusy 15! E;
conferred to the respondsnt No. 6 e, Bhi Moorugdin Shmed Gazi with
consequential benefits on the post of Superintendent now re-designated
JE(E/M).
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{ily by an sppropriste erder or directon the respondents be directed 'c@
confer senlofity t© ths apollcant w.et, 4.7.92 a5 siresdy ordered by ths
respondents vide order dated 13.10. 2000 and to implement the same w.e. f
04.07.92 and modify the seniority list dated 08,01.2007 and confer seniority

o the applicant at par at Sl. No. 914 along with respondent No. 6.

2. The applicant was initially appointed s Motor Pump Attendant

on 06.07.1979. Subsefuently he passed| the Diploma Course in

3. The respondents invited applications for the post of

net given appointment. He made representation to the respondents
on 20.06,1988, and he was informed vide order dated 14.07 1988
r",&nméh: AJZ} that since he was over sged, hg could not be considered

for appointment. Thereafter‘he' filed OA No. 432/92, bhefore the
Jaipur Beneh of this Tribunal, ﬁihif:h was allowed vide order dated
23.08.9? (Annex. A/3). Thereafter [the applicant was given
agépgéﬂi;m@ﬂt io the post z:a? 513 =

fintendent EfM 11 vide

communication dated 25.03.94 (Am A/4), The applicant ioined

b
e
B
o

ner representation on
17.10.1997 (Annex. A/5) to give him s; nicrity from the year 1987

and monetary benefits of the higher post from 1987.

b



as 04.07.92.
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4, As nothing was done by the respo

another O.A. No. 66/98 hefore the Jaipur Bench of this Tribunal.

Jaipur Bench of this Tribunal vide

g period of four meonths by a3 ressoned

respondents in pursuance of the above order of the Tribunal passed a

its order ¢

ndents, the applicant filed

The

and speaking order., The

speaking order on 13.10.2000( Annex. A/‘?) stating that the applicant

is to be granted seniority notionally with effect from 04.07.92 at par

with Shri Nooruddin Ahmed Qazi,
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5. The applicant again filed another O.

Jaipur Bench of this Tribunal praying that

-who was appaié’zt,-ii in a8 similar post

gi,

o b =T

A No, 5172001, before the

he should have been given

appointment on the higher‘ post from 1987 and monetary benefits

gince

from that date DEFSONS
appointment from that date. But the sai
daipur Bench vide order dated 17.093,2002

-

6. The respondents issued a ravised

iowear in

the merit were given

i O.A was rejected by the

ey

ﬁnnfz-{ AJE),

seniority list in the year

2004-05 vide their letter dated 08.01.2007, in which the applicant

had been
appointment had been treated as. 056.04.9

. Mo, ‘414 indicatin

hand the respondents have passed an ords
applicant w.e.f. 04.07.92 along with Shri

=

pursuance of n

assigned seniority at Sl No. 982, as

The applicant averred that

53—, whereas respondent No.
g his date of appointment
it is strange that on one
ér assigning senibrity to the

Nooruddin Ahmed Qazi, in

otification dated 03.11.1921 and on that premise his

i

his date of
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but when the seniority list had been issued,

8

junior to respondent No. & Mr, Nooruddin Abr

7. The applicant submitted a representatio

the said seniority list on 22.02.2007 { Annex.

r the staternent given by the resp

ondents,

he had been shown a

el

n cum objection against

A/9) but the same has

not been replied to by the respondents. The applicant had also given

n noteg for demand of jusitice dated 3,4.533 2007 (Annex, ASLO)}

Tribunal to

04,407.92, as has besan granted to Shri hiﬁnm

ty ter i za € 8=

A v

grant him seniority w.a.f,

The applicant further averred that as per the order passed in the vear

2000, the applicant was entitled to be confery

from 04.07.92. But no reply has been given

along with R.6, in pursuance of notification da

applicant has been assignad wrong seniority

ad saniority with effect

to the said notice. The

with effect from
an re-dasiaonated as

 he

M3}, whersas he was to be assigned ﬁmnﬂrsig w.ef, 04,0792

ted 03.11.21. Thusitis

a case of gross discrimination being practiced by the respondents,

which violative of Art. 14 and 16 of the

Agarieved by the above

claimed by the applicant had already been ¢

14.01.2008, and the same has been addressed to the applicant by E-

Constitution of India.
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§.  The respondents have filed a brief reply, stating that the relief

ranted vide order dated

zd Qazi who has been
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The name of the applicant includad at ABL No. 314A 1 TE{E‘;’E“%
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no, 6 has aiso bean ronferred the bsnefif ¢

m

under 5-15 vears. Thus the applicant h

consequantial benefits so granted to R.

s

therefare his i hean redresse

o
D
i

revance noi

\1“1‘

prayad that the instant u A has not become infructuous,
10. lLearned counsel for the parties have been heard. They had

pleadings.

11, Ws have examined this matter carefu

docurmnenis available in the record. It is noliced that the applicant
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it

has been assigned seniority at Sl

No. 914 A in the AISL Le. helow

R.& whose name figures st Sl No. 914. But the applicant has not

hean pal il the consequential benefits .
1%, In view of the abova discussion, the yespondenis are diractad

to re-consider the case of the applicant for

benefits to the appiicérxt. They

consequentidl benefits, notlona

- grant of consequential

lly from the date that was granted to

B & and actuslly from the date the applicant assumed the charge.
The other hanafits like ACP etc may be conferred as per rules. This
may be done within & pericd of two meonths from tha date of recaipt
of & copy of this order.

13.

NVivaasleh

[Tarsam Lail
Administrative Member.
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The G, A is daspﬂsed of as above. No costs,

S

{D.Sankaran Kutiy]l
Judicial Member.

may do so by granting the




Far h and Il desiruysa

ln my presence on [ /L/[Z/L/
under the supervision of
ggction offiner (3 V8% per

LL%/ /9/9/ 20|,

Secting officer (Recora)
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